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IN THE HIGH COURT OF DELHI AT NEW DELHI
W.P.(C) 3317/2022, CM APPL.. 9660/2022
KESHAN TRADING CORPORATION THROUGH: ITS
PROPRIETOR MR. VIKAS KUMAR KESHAN
..... Petitioner
Through:  Mr. Krishna Kumar Singh, Adv. with
Mr. Mukesh Kumar, Adv.

VErsus

INSOLVENCY AND BANKRUPTCY BOARD OF INDIA
..... Respondent
Through:  Mr. Abhinav S. Aggarwal, Adv. with
Ms. Arpita Biswa, Adv.

CORAM:

HON'BLE MR. JUSTICE V. KAMESWAR RAO
ORDER
24.02.2022

This matter is being heard through Video-Conferencing.

CM APPL.. 9660/2022

Exemption allowed subject to all just exceptions.

Application is disposed of.

W.P.(C) 3317/2022

1.

This petition has been filed by the petitioner with the following

prayers:-

“In the light of the submissions made hereinabove, it is most
humbly prayed that this Hon’ble Court may graciously be
pleased to;

a. Issue Writ of Mandamus or any other appropriate Writ,
order or direction thereby directing the Disciplinary
Committee, Insolvency and Bankruptcy Board of India to
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2.

adjudicate and decide the Complaint dated 11.03.2019 in
Complaint in File No. 11011/33/2019-1BBI in accordance with
the law; and/ or

b. Direct the Disciplinary Committee, Insolvency and
Bankruptcy Board of India to take appropriate consequential
action against the Liquidator in accordance with the law;
and/or

C. Pass such other order(s) this Hon’ble Court may deem fit
and appropriate in the facts and circumstances of the present
case.”

The grievance of the petitioner is that the complaint dated March 11,

2019 made by the petitioner to the Board has not been acted upon.

3.
has instructions to state that the process has been initiated on the complaint
referred above and a decision thereof shall be communicated to the

petitioner within a period of three weeks from today. The submission is

Mr. Abhinav Aggarwal, Advocate appearing for the Board states, he

taken on record and the petition is disposed of.

V. KAMESWAR RAO, J

FEBRUARY 24, 2022/ak
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